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PAYMaNT 10 Pouey HOLD.RS 

1 ..... !IH1I CHlNMAYANAND SWA-
MI: Wi1I. tlw MiRiIt.r of FIiNANGE 'be 
PlHeId to 1tMe: 

(a) wb$her the GO'vernment are consi-
dering to make the payment to' those 
policy holders within the minimum time 
whole policie9 were closed befO're three 
yean ; 

·(b) if 90, the minimum dlll'atiO'n after 
wbicb the deposited amount will be paid 
to dlo policy holdera; and 

(c) if not, the reasons therefor and the 
Cetail. thereof? 

THE MINISTER OF STATE IN THE 
MINJS1'R.Y OF FINANCE AND MINIS-
TER OF STATE 1lN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (DR. 
ABRA:R AHMED): Ca) NO', Sir. 

(b) .Does not arise. 

(c) If the premiums are not paid fO'r 
a minimum period O'f 3 years, an insurance 
policy lapses without acquiring a paid-up 
'YQlue. NO' payment is made to'wards a 
lapeed policy. 

SETTING UP OF STATE LEVEL 
OOMMITTEES BY RBI 

1885. SHRI DATTATRAYA 
BANDARU: 

SHR.I S. B. SlDNAL: 

Will the Minister O'f FJNANCE be 
pleased to state : 

(a) whether the Reserve Bank of India 
has set up State-level committees to' pro-
1IIOre exports and resolve the probleJIl6 
relating thereto; 

(b) if 90, the details thereof; and 

(c) the to1a.l increase in exports likely 
to' take place as a result thereof? 

TIlE MINISTER OF STATE IN THE 
MlN1S'I1RY OF FINANCE AND MINIS-
TER OF STATE IN TIfE MINISTRy 
OF PAR:I..IAMENTARY AFFAIRS (DR. 
ABRMt AHMED) : (a) and (b) 
Reeerve Bank of India (RBI) 
with a view to sorting out expeditioueJy 
the infIaiIlJ UCIlJraI and operational prob-

iems which impede the arowth of eJpOrtII, 
has decided to' set up with the help c4 
the State GO'veT!Hllents and other orpni· 
.tiO'ns, State Level Export Promotion 
Committees (SLEPC) to exclucively dMl 
with all matters relating to' exports. The 
lead bank O'f the S~ate would be the con-
venor of the SLEPC meetings. The Chief 
Exeou1ive O'f the bank who acts as Chw-
man of the State level Bankers Committee 
willi also act as the Chairman of SI..EPC. 

(c) .The quantum of increase in export 
credit as a result O'f the Constitution of 
SLEPC is d'fficult to' assess. HO'wever, it is 
expected that by removal O'f infra9trUCtu-
ral & operational problems, SLEPC will 
certainly give a boost to the growth of 
exports o~ the cO'un:,!y. 

[Ellg/ish] 

RURAL WELFARE BOARD 

1&86. SHRI RAM NIHORE RAJ: Will. 
the Minister of LABOUR be pleased to 
state: . 

(a) Whether Gujara! State has appoint-
ed a separate Commiss:oner for rural 
labour and has alsO' created Rural Welfare 
Board; 

(b) whether 6:milar set ups am-c &lao 
proposed to be created in O'ther States and 
Union Territories; and 

( c) if so, the steps taken by the Govern-
ment to' ensure that these are manned by 
suitably qualified and mO'tivated persons? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): Ca) to' (c) InfO'rmation is 
being collected and will be laid on the 
Table of the HO'use. 

E~QUIRY INTO AIRCRAFT 
ACCIDENTS 

1887. SHRI MADAN LAL 
KHURA.NA: 

SHRI MOliAN SINGH 
(REROZEPUR) : 

SHRI RAJNATH SONKAR 
SHASTRI : 

Will tbe Minister of 0IVlL AVIATION 
AND TOURISM be plelllled to state; 
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(a) the 'detailt of the acc'dent. to Indiao 
r.ptered aircraft during the last tbl'l 
years and the current year; 

(b) whether the Government have en-
quired into, all these a«idents; 

(c) if so, the main findings/recommen-
dations of eaoh such enquiries/investiga-
tions; \ 

(d) whether the Government have im-
plemented all these recommendations; 

(e) if not, the details of the recommen-
dations which have not been implemented; 
and 

(f) the reasons therefor ? 

THE MINISTER OF CIVIL A VIA· 
TION AND TOURISM (SHRl GHULAM 
NABI AZAD): (a) The details of acci-
dents to Indian-registered aircraft from 
1-1-90 are as follows:-

Air India aircraft 
Indian AirLnes aircraft 4 

Non Scheduled operators' aircraft 34 

Total 39 

(b) Investi.gations have been conducted/ 
ordered :nto all the above accidents. 

(0) Of the above accidents, only the 
~ following 3 were major ones in terms of 

casualties. 

(i) Accident to Indian Airlines A-320 
aircraft at Bangalore on 14-2-90. 

(ii) Accident to Indian Airl'nes B-737 
aircraft near lmphal on 16-8-91. 

(iii) Accident :0 Indian Airlines B-737 
airc·raft near Aur:mgabad on 26-4-93. 

The reports of the Courts which inquired 
into the accidents at Bangalore and lmphal 
alongwith Government's decisions on the 
find:ngs and recommendations have res-
pectively been laid on the table of Parlia-
!!lent on 10-1-91 and laid in the Parlia-
ment HOUle L'bracy vide index No. 363. 
1246SR N-l, on 2:9-92. The accident 
V!.·hich. took place near Aurangaoad on 
26-4-93 is under investigation. 

(d) to (f) Of a total of 1tl r __ -
mendations made by Courta or inquiry/ 
Committees of inquiry Inspectol. rJl 
Accidents during the period 127 bPIt 
been implemented. 21 RIC01lIIIIleIId 
(ions have not been aoc:epted by the 
Government. 5 of the accepted recom-
mendations were not found feasible aubtle-
quently. The remaining 38 recommeoda-
lio::ls, wh;ch are either recen.t or illVOl.ve 
longterm measures, are in the prOCCIiI of 
implementation. 

STREAMLINING OF INCOME TAX 
DEPARTMENT 

1888. SHRI SRl'KANTA J'ElNA: 
SHRI MADAN LAL 

KHURANA: 

SHRl S. B. SIDNAL : 

Win the Minister of FINANCE be 
pleased to state: 

(a) whether the attention of the Gov-
ernment has been drawn towards growing 
perception of malpractices in the Income-
tax Department as reported in the Hindus-
tan Times dated April 30, 1993; 

(b) if so, whether the Government pr0-
pose to take some steps to s'mplify and 
streamline the procedure and to check the 
malpractices prevailing in the department; 

( c) if so, the detail! of the revamping 
programme in this regard; and 

(d) if not, the rell601lI'l therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) : <a) 
Yes, Sir. 

(b) and (c) Simplification and stream-
lining of procedures is a continuous pro-
cess in the Department. A number of 
~'lepS have already been taken in this re.-
pee:. These include processing of returns 
under Section 143(l)(a) of the ~ 
Tax Act, without calling the asseaseea. 
ensuring that the returns filed by the tu-
pa.yers are assessed qui<:kly and refuDdI 
are isaued with min'mum delays, wh~ 
ever <required. Addi:ional posta haw alIo 
been sanctioned in different gradee to .... 
duce the workload with the A.eaiDs 

Officers. h oombcr of actminiCrative 




